
Item-23

2?.6.2005

MA-I127/2005
0A-26591200/1

hceoot: Sh. Yogcfi Shrmaprory for
Sh. Mafrsy Puikr, counscl for respoodmtt
(qplicmts itr MA).

By ordcr dded A3.2@.S roepoadcote re ditpc'tcd to prrocced io the dirciptinuy

prqpeediag from the ilge of the recerpt of the en$rry rcptrt profir$ly within 2 mmthr
t
ftom thc dde ccrtified copy of the or&r ie ruceived. MA is liled fa c,rtcnrion oftno

moqthg tioe. It ig Erbmittcd thd the mlter ie rmdor congidortion by Minidry of

Ilcfcacerl[itristry of Lenr. Copy of thc ryplicdioo hal drcdy bceo acred m thc

ryplicot. Nobody is preecot oo behdf of thc ryplicmt. llre re inoliacd to gut mc

month timc to thc reapoodmts to implcomt the order. Accmdingly, oocmuthfinther

timo ig groted to the rcryondmte froD today for implcmcating thc ordcr. Appliodioo ig

diryosedof

? Copy of the ordorbc seot to thc ryplicot in thc OA
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(s.Klitffi) (M.a KHAN)

Vicc Cheiroo (J)Member (A)
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